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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 649/2023

IN THE MATTER OF:
SHRI KRISHAN KASHYAP
...APPLICANT
VERSUS
STATE OF U.P. & ORS.
...RESPONDENT(s)
INDEX
S. NO. PARTICULARS PAGE NO.

1. FURTHER PROGRESS REPORT ON BEHALF OF
EXECUTIVE ENGINEER, IRRIGATION AND WATER
RESOURCE DEPARTMENT, STATE OF UTTAR
PRADESH IN COMPLIANCE OF THE ORDER DT.
23.07.2025 PASSED BY THE HON’BLE NATIONAL
GREEN TRIBUNAL, NEW DELHI

2. A COPY OF THE SAID COMMUNICATION DATED
11.09.2025 IS  ANNEXED HEREWITH AS
ANNEXURE-1

3. THE PHOTOGRAPHS OF THE SAID ACTION ARE
ANNEXED HEREWITH AS ANNEXURE-2

THROUGH COUNSEL

BHANWAR SINGH JADON
COUNSEL FOR RESPONDENT NO. 4
bhanwar(9jadon@gmail.com | 6375115224

DATE: 13/10/2025
PLACE: NOIDA
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRIN(‘II’AI BE N( H, NEW DEL lll

IN THE MATTER OF:
SHRI KRISHAN KASHYAP

...APPLICANT

VERSUS

STATE OF U.P. & ORS.
...RESPONDENT(s)

FURTHER PROGRESS REPORT ON BEHALF OF EXECUTIVE

ENGINEER, IRRIGATION AND WATER RESOURCE DEPARTMENT,

STATE OF UTTAR PRADESH IN COMPLIANCE OF THE ORDER DT.

23.07.2025 PASSED BY THE HONBLE NATIONAL GREEN

TRIBUNAL, NEW DELHI

I, Binod Kumar Singh, aged about 45 years, S/o Shri Hiraman Singh, presently
posted as Executive Engineer, Irrigation and Water Resource Department, U.P.,

do hereby solemnly affirm and state on oath as under:

. That I, the Deponent in the ab?ve captloned matter am fully conversant
< / /
with the facts of the ¢ ES\\and is co Q@m and authorized to swear the

RAKE SH KAL in/\l
Area DELH
present response. Re u, Mo 1087
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- That T state that the contents of the response have been drafted by my
counsel on my instructions and the contents of the same are true to my

knowledge and nothing material has been concealed therefrom.

BACKGROUND OF THE MATTER:

. That the present Original Application has been instituted before this
Hon’ble Tribunal based on a letter petition raising the issue of discharge
of untreated sewage from Shivam Enclave Colony, Old Haibatpur, into
the Hindon River through an underground pipeline, and also alleging

encroachments within the floodplain area of the said river.

. That this Hon’ble Tribunal, vide orders dated 06.05.2024 and 24.03.2025
has been pleased to direct the Greater Noida Industrial Development
Authority (GNIDA) to take action for removal of encroachments from the
floodplain of Hindon River and to prevent discharge of sewage into the
river, with full cooperation and assistance from the Irrigation Department,

Government of Uttar Pradesh.

. That thereafter, this Hon’ble Tribunal, vide order dated 23.07.2025,
recorded the report submitted by the Irrigation Department dated

22.07.2025, stating thqti\action had \b"‘e‘en ‘nitiated for removal of
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€ncroach .
ments from the floodplain of the Hindon River. The Hon’ble

Tribunal
also noted the statement of learned counsel for GNIDA that

approximg 0 L
pproXimately 60% of encroachments had been removed and that 40%

were in roce i i
the process of removal with continued cooperation of the

Irrigation Department and local authorities,

That the present affidavit is being filed on behalf of Executive Engineer,
[rrigation Department, U.P,, in compliance with the aforesaid directions
of this Hon’ble Tribunal, placing on record the action taken and current

status of compliance.

COMPLIANCE BY RESPONDENT NO. 4

That in compliance with the directions of this Hon’ble Tribunal, the
Irrigation Department, Government of Uttar Pradesh, has been
continuously extending cooperation and assistance to the Greater Noida

Industrial Development Authority (GNIDA) for removal of illegal
encroachments situated within the floodplain area of the Hindon River in

Shivam Enclave Colony, Old Haibatpur, District Gautam Buddh Nagar.

That the Executive Engineer, Head Works Division, Agra Canal, Okhla,

vide letter no. 3926/H.W.K /dated 11.09.2025, communicated to GNIDA
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to take necessary actior)/ (for‘ removal' of 'theyremaining encroachments
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lain of the Hindon River and assured fy]]

COoperation from the Irrigati

on Department i the said exercise

A Copy of the s
Py of the said Communication

ated | 1.09.2025 iS annexed herewith
as ANNEXURIC—I.

That in pursuance of the saiq letter and in further compliance with the
order of this Hon’ble Tribuna] dated 23.07.2025, a Joint operation was
conducted on 08.10.2025 by the Greater Noida Industrial Development
Authority with the assistance of the Rapid Response Force and Police,

and in the presence of the team constituted by the Irrigation Department.

During the said operation, a portion of the remaining illegal

encroachments in the floodplain area of the Hindon River was

demolished, and the inactive/defunct sewer line discharging sewage from

Shivam Enclave Colony was also dismantled.

The photographs of the said action are annexed herewith as

ANNEXURE-2.

10.That it is respectfully submitted that the Irrigation Department shall
continue to extend full cooperation and assistance to the Greater Noida

Industrial Development Authority and other concerned agencies for

e O .
removal of any remaining il egéllcx}awcww and for protection of the
/ O

floodplain area of the Hi Wér‘&vr;lulfu;tm‘me well.
Area DEIHI
szn No 1082

Vahd Upto 7-1-2026
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11.That
. 1€ Depar S
Partment remaing committed to ensuring compliance of the

directions ; -
ONS 1ssued by this Hon’ble Tribunal from time to time and to

maintain; ST , ,
amtaining the ecological Integrity and natural flow regime of the

Hindon River.

12.Hence, the present affidavit is being submitted for the kind perusal of this

Hon’ble Tribunal. It is prayed that the same be taken on record.

13.1 state that everything stated above has been stated by me in my official

capacity on and derived from the official record and [ state that no /hing

material has been concealed therefrom.

DEPONENT

VERIFICATION
Verified at DELHI on this1 3 UEAL Zg&tober, 2025, that the

contents of the above affidavit from paragraphs 1 to 13 are believed to be
true and correct to the best of my knowledge and belief. No part of it is false

and nothing material has been concealed therefrom.

DEPONENT

RAKESH KAUSHAL
Area. DELH!

vad oo 1128/ 4 1 ATTESTED

1’3 0CT 2025



DELHI


275
N,
e arfre,
mwmw
R TS feeeh—25
NS yeue a8 qfba—1
YR Aver Senfe e wityewor
ST MAgETR |
e 39926 /Rodo%0 / feqie 1) /a/ 2025
fawa- A ST 'R aiflex, T2 Redh § Afvrd are 3Niogo G 649 /2023 BT
FY M S ToI X § UIRd AR f3A1d 23.07.2025 B W= H |
eIy,

SRIFT fvae w<ffd 93 & Faadidd o & PE BN NGd I=rid 70 IS
ERG 3MRAROT F 3M0T0 AT 649 /2023 B Al RaH FeId Bl GRAT 2qAYR, TT3 ACST H
FAM B Havd WY fReed 7€) ¥ yaikd 89 @ &9 A Rved 98 @ RgA gwid s &
HfTBHY TSR T v faAT® 11.07.2025 B Riars fmT grr Aex st e fasr wrerdwer
% AT QT HEdnT A war § | "o I eRa Af¥eRer & Aew e 23.07.2025 @ HH H ATH
faes & & a9y fdsmawr ger WM ?g M Ay | e W @ FR N, aife REE
T oot €9 & |y gt WA yee Y B wewy SuRerd 8 W | wfasy # off Rfurg fawmr
Tex AT e faer wiieRor o Afampao gem § Ufdd T8anT WeT= &xar R8T |

HeTdh— SWIFATIAR |
a4,
o
g«armn%A st
TS JRI FGUS ATRT Tex
oof, g 7§ ficeh-—25
wAie-3914 / daa /qfeiw (o

wfafefy frafoRaa a1 sEArRf T smavas Frfae &g afa 8-
1 HEmEEE aRaNe (fiaR), TR oSt sheifie e mitewer weee Margge |
2. ARG gEEE (W), Jex "iver Al fem miewr swog diargg |

A
el afva=
ot of Pz



AR S . 2

276




277

m

iy

I\Illlll








{ "type": "Form", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Form", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }


{ "type": "Document", "isBackSide": false }

